ITEM NO.1501 COURT NO.16 SECTION II-A
(For Judgment)

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (Crl.) No(s). 1959/2022

THE STATE OF GOA & ANR. Petitioner(s)

VERSUS

NAMITA TRIPATHI Respondent(s)

[HEARD BY : HON. B.R. GAVAI AND HON. K.V. VISWANATHAN, JJ.]

Date : 03-03-2025 This matter was called on for pronouncement of
judgment today.

For Petitioner(s)
Ms. Ruchira Gupta, Adv.
Mr. Shishir Deshpande, AOR
Ms. Pooja Tripathi, Adv.
Mr. Amit Kumar, Adv.
Mr. Abhishek Verma, Adv.

For Respondent(s)
Mr. Shivan Desai, Adv.
Mr. Vibhuti Sushant Gupta, Adv.
Mr. Jatin Ramaiya, Adv.
Mr. Anirudh Sardesai, Adv.
Mr. Narender Kumar Verma, AOR

Upon hearing the counsel the Court made the following
ORDER

1. Hon"ble Mr. Justice K.V. Viswanathan has pronounced the order
of the Bench comprising Hon’ble Mr. Justice B.R. Gavai and his
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Roal Leave granted.
3. The appeal is allowed in terms of signed reportable judgment,
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which is placed on the file.

4. Pending application(s), if any, shall stand disposed of.
(D. NAVEEN) (PREETI SAXENA)
COURT MASTER (SH) COURT MASTER (NSH)
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